
FIR No.78/2020
PS Alipur
U/s 379/411/34 IPC
State Vs. Sheikh Sajid

04.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This  is  an  application  filed  on  behalf  of  applicant/

accused Sheikh Sajid for releasing him on personal bond.

Heard. Perused.

It  is  further  submitted  that  accused belongs to  a  very

poor family and has not furnished the bail bond in terms of bail

order dated 03.10.2020 granted in his favour.  Prayer is made

to release the accused on personal bond.

Ld. APP has strongly opposed the bail application and

prays for the dismissal of the same.

Perusal of record reveals that accused was granted bail

vide order dated 03.10.2020. In the present application prayer

is not for the reduction of the bail amount/surety amount. The

prayer  in  the  present  application  is  for  the  release  of  the

accused on personal bond.  Meaning thereby,  by way of the

present  application,  applicant  has  sought  modification/



changes  in  the  conditions  of  bail  order  dated  03.10.2020,

which  is  not  maintainable  in  the  present  form.  However,

accused is at liberty to approach Higher Judicial Forum for the

modification/changes in the terms and conditions of the bail

order.

Accordingly, the application stands disposed off.

Copy of the order be given dasti, as prayed for.

Copy  of  this  order  be  also  sent  to  concerned  Jail

Superintendent.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/04.05.2021



FIR No.437/2020
PS Alipur
U/s 379/34 IPC
State Vs. Sunil

04.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This  is  an  application  filed  on  behalf  of

applicant/accused Sunil for releasing him on personal bond.

Heard. Perused.

It  is  further  submitted  that  accused belongs to  a  very

poor family and has not furnished the bail bond in terms of bail

order dated 04.11.2020 granted in his favour.  Prayer is made

to release the accused on personal bond.

Ld. APP has strongly opposed the bail application and

prays for the dismissal of the same.

Perusal of record reveals that accused was granted bail

vide order dated 04.11.2020. In the present application prayer

is not for the reduction of the bail amount/surety amount. The

prayer  in  the  present  application  is  for  the  release  of  the

accused  on  personal  bond.  Similar  application  of  the

applicant/accused was also dismissed on 27.04.2021. 



Meaning  thereby,  by  way  of  the  present  application,

applicant has sought modification/ changes in the conditions

of bail  order dated 04.11.2020, which is not maintainable in

the present form. However, accused is at liberty to approach

Higher  Judicial  Forum  for  the  modification/changes  in  the

terms and conditions of the bail order.

Accordingly, the application stands disposed off.

Copy of the order be given dasti, as prayed for.

Copy  of  this  order  be  also  sent  to  concerned  Jail

Superintendent.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/04.05.2021



FIR No.79/2020
PS Crime Branch
u/s 420 IPC & 66 IT Act 
State Vs. Hemant Sharma

04.05.2021

Matter  is  taken  up  through  VC  in  compliance  of

guidelines of  Hon’ble High Court  of  Delhi  and orders of  Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO SI Ramesh through VC
Complainant along with counsel 
Ld.Counsel for the applicant/accused 

Heard. Perused.

This is a bail application u/s 437 Cr. PC filed on behalf of

accused Hemant Sharma.

It is submitted by Ld. Counsel for the applicant/accused

that accused is in JC since 27.02.2021. It is argued that there

is no iota of evidence to prove that the accused has committed

the present offence or has committed any fraud. It  is further

submitted  that  accused  is  innocent  and  has  been  wrongly

implicated in the present case. It is contended that the accused

has no concern with the alleged offence instead the accused

himself is a victim of circumstances. It is alleged that the story

of the complianant in the present case is false and fabricated

as nothing incriminating has been recovered from the accused

or at the instance of the accused.  It is further argued that the

accused  is  neither  a  previous  convict  nor  habitual  offender.



Instead accused belongs to respectable family and is having

deep roots in society. Hence, there are no chances either of

absconding or tempering with the prosecution evidence. It  is

further  argued  that  the  entire  evidence  is  based  on  the

documentary evidence and no useful purpose will be served by

keeping the accused behind the bars. It is further argued that

investigation of the present case has already been completed

and the judicial custody of the accused is no more required.

With these submissions, prayer is made for the grant of bail.

On  the  other  Ld.  APP  and  Ld.Counsel  for  the

complainant as well as the IO have strongly opposed the bail

application  and  prays  for  the  dismissal  of  the  same on  the

ground that prior to filing of the chargesheet bail application of

the accused was dismissed with a detailed order.  Ld. Counsel

for the complainant also denied the alleged availing of any kind

of loan from the accused at any point of time.

On  the  perusal  of  the  present  bail  application  and  its

reply, it is evident that the averments of the bail application are

almost similar without any material changes. The  IO has filed

the detailed reply stating that the chargesheet u/s 419/420/471

IPC r/w section 66 D IT Act has been filed against the accused

as he has committed white collar  crime in a very calculated

manner  and thereby had cheated  the  innocent  victim of  his

hard earned money. The allegations against the accused are

that  the accused/applicant has cheated the complainant and

unlawfully  gained  huge  amount  of  money on  the  pretext  of



providing petrol pump agency and gas agency.  It  is alleged

that the complainant/victim came into contact with the accused/

applicant through a common contact Naseem Choudhary. The

applicant/accused had claimed that he is doing liaison work in

Petroleum Ministry and offered the complainant dealership of

Petrol Pump iin lieu of Rs.37,00,000/- and Gas Agency in lieu

of Rs. 12,00,000/- to the complainant at his Bawana Dairy Plot.

Upon the alleged inducement of the accused, the complainant

gave the amount to the applicant/accused as per his advice.

Accordingly,  a  total  sum  of  Rs.11,37,068/-  was  paid  to  the

applicant/accused  on  different  occassion.  The  accused  also

gave the complainant four payment slips for the abovesaid part

amount, which were  issued by the Ministry of Petroleum and

Gas on whatsapp.  Besides this,  accused has also sent one

NOC to  the  complainant,  which  is  also  allegedly  issued  by

Petroleum  and  Natural  Gas  Regulartory  Board.  When  the

complainant  came  to  know  that  the  accused/applicant  has

cheated one another  person Raj Kumar for  a sum of  Rs.26

Lakhs on the pretext of providing gas agency and wine shop

licence and about  his  arrest,  through a newspaper,  then he

lodged  his  complaint  at  PHQ  Crime  Branch,  which  was

processed and present case was registered accordingly. 

During  investigation,  it  is  revealed  that  the  alleged

application forms,  payment  receipt  of  IOCL etc.  sent  by the

accused to the complainant are forged and bogus.  Further, the

email ID and mobile numbers mentioned on the letters of IOCL



were also  fake.  Moreso,  a  sum of  Rs.5,87,068/-  have been

received by the accused /applicant from the complainant in his

bank account from time to time. Moreover, the complainant has

also paid amount of Rs.5,50,000/- to the accused by way of

cash in pursuance of the inducement and allurement given to

him.  Meaning thereby, the accused/applicant is the beneficiary

of the alleged cheated amount. 

Record reveals that the previous bail  application of the

accused  was  dismissed  on  12.04.2021.  As  per  the

chargesheet  and  statement  of  witnesses  recorded  in  the

present  case,  their  version  also  suppports  the  case  of  the

complainant. The allegations against the accused persons are

grave and serious in nature. Applicant/accused is also involved

in other cases of similar nature. It is pertinent to mention here

that  there  are  cogent  apprehensions  that  accused  might

commit  similar  offences  again,  if  released  on  bail.  Moreso,

possibility cannot be ignored that the accused might influence,

allure or extend threat  to the victims/witness of  the present

case, if released on bail.

Considering the facts of the case and seriousness of the

allegations  against  the accused,  no ground is  made out  for

grant of bail to the accused, at this stage. Hence, the present

application is dismissed.  

Copy of the order be given dasti as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/04.05.2021
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